
CENTH^L ISTR^mve TR1BL1^;AL
PRINCIPAL BtNCHjNE'o.' DEi.HI

see
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Dated New Delhisthis the Q'fc iyh day of June, 199^^

- Hon'ble bhri P» SharmajHembsrl^)
H0n ' b 1 e 5-hrrSinoh.Member (iS)

TTShrl Mji.Haldry/

l'd Haarud-din,
T?»nQ**^^ Surface TBansport,Transport Bhavan^Hew Delhi,
K/O E-201,Kidwal Nagar^New Delhi,.

2.Shrl S.S.Blsht,
yo ^te Shri Kaiam Singh,
LjD.C.,Min» of Surface Transport,

Delhi,yo y29,Panchu,Mandir Marg,
New Delhi.

3,Shri Ram Avtar,
S/0 Shri Sxikhbir Singh,
LJD.C.,mn. of Surface Transport-
^ransport Bhavan,New Delhio.
yo Sector 7/7l6,R.K.Purain,
New Delhi» '

4.Shri Vijay Kumar,
yo j^e Shri Tota Ham,
L»D.C.,Hin, of Surface Transport,
Transport Bhavan,ITew Delhi,
yo D-627,ITetaji ETagar,

S.Sferi Delhi,

5»Shri Chander Kal,
S/0 Shri Ram NaBxJ Singh,
L.D.C.,mno of Surface Transport,
Transport Bhavan,New Delhi.
H/0 66/796,Mandir Harg,
New Delhi,

6,ShriRam Rjmar,
S/0 Shri Sri Ram,
L.D.C.,rjUn, of Surface Transport,
Transport Bhavan,New Delhi.

Pur,Daba PostHani Khera,Delhi,

7oShri Raj Vir Singh,
S/0 Late Shri Ved Singh,
L,D.Co.,Min, of Siarface Transport,
Transport Bhavan,Hew Delhi.
R/0 WZ-826,Sadh Nagar,r
Palam Colony,Hew Delhi,

8,Shri H»C,Pandey,
S/0 Late Shri Kesav Dutt,
L.D.c,,Kin, of Surface Transport,
Transport Bhavan,New Delhi.
VO C-322,Sewa Hagar,New Delhi.

9.Shri Gajinder Singh,
S/O, Shri Didar Singh,
L*D.c.,Kin, of S\irface Transport,
Transport Bhavan,New Delhi,
yo 4387,Katra Raiji,Main Fazar,
Pahar Ganj,Bfew Delhi,
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lO.Shri Harsh Wardhan,
S/0 Shrl R.C.NaithatLl,
L»D,C»,hy.n, of Surface Transport,
Transport Bhavan,!lew Delhi.
R/0 Sector-12/667,R»K»Purain,
New Delhi,

12»Shri Prem Kumar,
S/0 Late Shri Lila Xjhar,
L.D»C,,Mln. of SurfKie Transport,
Transport Bhavan,Hfew Delhi.
R/0 WZ—28,Vill. Dabaxi,
Kushlaya Bhawan,Bfew Delhi,,

13.Shri Narotam Khulbo,
S/0 Late Shri N.D.Ihurbe",
L,D.C,,l'in. of Surface "'rrnspcrt.
Transport Bhavan^Hew Delhi.
R/0 38,East Guru Angad Nacr,
Delhi. - ' .

By Wvocate; Nons "•

Versus

Union of India,through
1. Secretary to the Gcwt. of India,

Ministry of Surface Transport,
Transport Bhevan,!few Delhi»

2. Secretary to the Govt„ of India,
, Hinistty of Personnel,Public Grievances

„ and Pensions,
ITorth Block,New Delhi.

By Advocates Shri U'.d.R, Krishna ... Respondents

ORDER

(Oral)'

ihri 0. P. :jharniaj[^T(3)

r.. The applicants were in iti ai ] y 'appoin te d to

Group'D' post bat uere subssque ntly promoted to

the post of L.U.C. on ad-hoc besis on different

dates, in .19983,, 1985 and 1985<, Vide order dated

14e3,9Q, they uere reverted to the substantive post

on .pe;g.n w„e<,f, 1.3»90, They f j. ] e d the present

- application f'larch,19,90, •—

Vide order dated 11 .4.90 (orde r sheet of case file)

it is observed that the applicants have again been
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appointed as LOC wide order dat.ed 26. 3,93 by the

respondents.

2„ The applicants have prayed for quashing of

~the impuoned order dated 14.3, 90 2nd the applicants

be considered for regul arisat ion to the post of LOC.

3o The respondents contested this application and

it is stated that according to Rule 12 of the Centraf

secretariat Clerical Ssruice RL'ies^ig62s recruitment

to the post of LDC is 5% on the basis of qualifying

examination he]d for this purpose by otaff Selection

Commission and the reinaining 5/6 are fi]ied up on the
f

basis of seniority and fitness from arrionast the

Group'D' employees. The applicinnts are not covered i'

under this rule and cannot deifi regui arisation» It

is stated that the application is devoid of any merit

and be dismissed. During the pendency of this

appl icatioPf, tfeie applicants have already been

promoted on ad-hoc basis till such time the qualifying

candidates of Staff oeiaction Ccimmission are avaiTsb'e.

4. 'uie heard the learned counsel for the parties

at great length and perused the records of the case.

.Any appointment rule does nibt confer them a right

or lien to a post. The appTicants are Group'D'

empToyess and were promoted on temporary basis Liithout

taking the pre-appoin tmsnt test. The respondents were

well uithin their right to revert the applicants as and
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when either there was no work for them or the

vBcancies did'not exist.

5„ The applicant or hia counsel could not bring

on record as to hou the applicants can-be-regularised

thBir appointment to the post of LDC against the

statutory rules referred to above. -The facts of

the case referred te by the learned counsel for the

applicant are totally different. In the appointment

letters issued to the applicantSj it loas spe ci i ica"! t y

'mentioned that the applicant^ udH have no claim

for seniority or for regul ari sation by virtue of

ad-hoc posting to the post of LOC.

5, In uie.u of the facts and circumstances of the

case, ue do not find any rnerit in this application,

and the same is dismissed. Wo cos.^s.

(8» K. iiinQh)
nember( a)

dbc

(3, P« Shar.ma)
(^emberf 3)


